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THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): We share you
sentiments.

We will now proceed with the further consideration of the Bill, moved
by Shri Santosh Bagrodia on 22nd November, 2002, the Constitution
(Amendment) Bill, 1999 (Insertion of new article 21A). When the House
was adjourned on the 22nd November, 2002, Shri Sahtosh Bagrodia had
not concluded his speech, while moving the Bill for consideration. He
may, therefore, resume his introductory remarks.

THE CONSTITUTION (AMENDMENT) BILL, 1999 (INSERTION OF
NEW ARTICLE 21A)—CONTD.

SHRI SANTOSH BAGRODIA (Rajasthan): Thank you, Mr. Vice-
Chairman, Sir. In fact, | had just started on that day, and tock about one or
two minutes. So, there was hardly any time for me to make a speech on
that day. Sir, | would like to support the Constitution (Amendment) Bill,
1999, It is after three years, | have been able to talk about this Bill in the
House. Sir, to begin.with, | would like 1o quote from the Statement of
Objects and Reasons. It says, "That it is feit that there should be a
complete right to privacy for the citizens so that no agency of the
Govemment should be allowed to enter the residence of any citizen, unless
there is a risk to national security.” My stand is very clear. Particularly in
India, the home, the sweet home is like a temple. We don't let anybody
come into the home. At least, in this entire worid, that is one place where
you want to feel private, completely you own, where nobody can interfere.
As has been mentioned in the Statement of Objects and Reasons, if there
is a question of national security, then, | can understand it, but not for any
smali reason. It may be any agency in the country today, either it is from
the taxation—direct or indirect—or from-police. We have ali kind of laws in
the country. The first thing they will say is that they can raid, they can go
to the house of any Indian citizen and they can disturb the privacy of that
house on flimsy grounds, with no human touch in it. They would go to the
house, misbehave with the ladies and children in the absence of men of
the house. They can do anything. In fact, they are very much powered or |
should say, they misuse power. Finaily, what happens is that after doing all
these things, the resuit is zero. My stand is that we should have a right to
privacy as we have a right to religion, a right to education and a right to
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work. We should have a right to privacy that nobody can interfere in our
private life. Sir, if I go further, minor eccnomic offences should not attract
the extreme step of raiding the private residence of a citizen of the country.
Now, whien we talk about any economic offence, views can differ, even
judges can differ and officers can differ. In the case of very minor economic
or non-economic issues, the authorities, particularly the police authorities,
think that it is their right. | think of a situation. Recently somebody called
me at eleven o' clock and said, "Pelice has come to my house.” | said,
“What tor?" | went there why they had come, | found that there was some
quarrel between two servants in the servants’ quarters and the police had
entered the house of a lady who was living there alone. There was no lady
police also. But the police entered the house. This is the situation with
which we are living in. Sir, this is what is happening in the other agencies
when they come to the house. There is a law. When you come to the
House, you should show that you have not brought anything which is
incriminating. You can search the house in the presence of a local witness.
But they do not bring any witness for their own reasons. They will just enter
the house, entering the house means, not entering the apartment, not
entering the main gates of the house—they come in 30s or 40s or even
hundreds, according to their own estimate—and will go straightaway go
the bedrooms. They will not give even a few minutes to find out who there,
whether any men arg in the house or not. If they plant something, they are
is no way an ordinary person can help himself. A number of stories have
come up and incidents have taken place when they planted all kinds of
things just to harass those people, biackmail those people. | will give a few
figures alittle later. Later on here | have mentioned 'that only subject to the
order of a committee of seniormost officers.' if these kinds of searches are
required’ which means there should be a committee of senior officers who
should without any doubt be convinced with their different information.

They have got informants. All agencies have got informers. So, they must
be fully convinced that there is something very serious happening in a
particular apartment. Then only should they take this king of an extreme
step. This should not be the first step. if at all they are culprits, this should
be the last step and this step should be taken only when it is really required,
and after interrogaticn of all those people, after proper information from
different sources. It is not that you start the case the moment you get
information. You should take up the case only after verifying the information
whetherit is right or not. If it goes wrong, that poor family suffers humiliation
in the society, inthe Government and in the presence of their children. But
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nothing happens to the officers. Nothing*happens to those informers. They
just get away by saying, 'sorry.’ They don't say even sorry, But they just
get away with it. Is it correct in a dermocratic set up? We are not living in
the ancient age, when kings were nuling different countries in different
parts of the world, including India. We are not living in that age where the
words of the rulers were law, of, they can do whatever they like. They can
pick up our sisters and mothers from roadside at their wifl. That situation is
not prevailing today. But, now, our officers are behaving even worse than
that. This is what | am very much concerned with and this has to be
stopped, sooner the better. The independent local witnesses should
thoroughiy check the raiding team. | have already mentioned this. Before
they enter, first, they should be thoroughly checked. They should not be
allowed to take anything from inside, even a piece of paper. They don't
need to take. And an independent local withess should do this checking. It
should be done meticulously and transparently. There is no problem. They
can come. They can go round the house. They can wait. They can give
time to the people, if they are not property dressed. It is not a question of
war that if they wait for ten minutes or half-an-hour, the sky is going to fall.
It is only a question of Courtesy. But, they want to create terror. That is
why they do not want to wait. | have also mentioned that when they enter,
there may be sick people, there may be children toddiers and there is a
possibility that of they get horrified and, in this horrific situation, there brain
may get damaged and for the rest of their lives they will have to suffer for
no fault of theirs. This has also to be looked into.

On the one hand, we talk as to¢ what we should do for children, for
their development, for their education, and, on the other, we let them
face this kind of a situation which is unnecessary. What happens after
this scenario that | have just explained? What happens after they have
ailready destroyed your privacy? After destroying it, they will come out.
Sometimes, they will call the media—now, the electronic media. | think,
only the politicians are interested to be seen on television. But officers
are more interested that they should be seen on television. They want
that their names should appear in the newspapers. They will call them
and give piecemeal information. If you have guts, give full information.
They will not give full information. And, the poor victims do not have the
courage, or, the right even to question that information, because if they
question it, they would be harassed more. So, there should be a complete
stoppage of giving any kind of information to the media, directly or
indirectly. It does not help in finding out the problem, looking for more
culprits and more associates. It helps in no way—either we talk of terrorism
or anything of that sort. If you go to somebody’s house and you publicise
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all over the country and all over the world that we have gone to so and so
terrorist's house, obviously, his accomplices will be alerted. Why do you
want to do it?You want to do it only to get publicity. This aspect has to be
locked into. There should be a complete stoppage of giving any kind of
information till the case is completed, thoroughly investigated and
judgment is delivered. They have no right to spoil the image of an individual
or his family members on the basis of suspicion only. Similarly, as you
know very well, the moment the print media or the other media gets
some information, whether right or wrong, it breaks the news. They are in
the habit of breaking news without any verification. Some accountability
has to be there on the media people also. They have every right to inform
the people, if something is going wrong. But they have no right to inform
the people on the basis of suspicion only. There has to be some
accountability on this issue also. By not doing so, they have harmed the
ordinary citizens of the country, which cannot be repaired for generations.
After seven generations, someone may say that people had suspicion
on his great, great, forefather. It is not that the only the image of politicians
is important; only the image of officers is important, but the image of
every citizen is equally important. And, that is most important.
(Interruptions).

ot ey T (v TR W, 39 faw W uwl 0 @ W@ § Sfes wae
fafrer a0 a9 9% & =1 7}, 39 </ F6H a5 e

IqgwrEy (5t Ao =9g): N e d g fam .

THE MINISTER OF STATE INTHE MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN THE MINISTRY OF LABOUR
(SHRI VIJAY GOELY}: | am here, Sir.

st wrerfa dxwft: s | wfdfarteh srdmd fufae &)

SHRI VIJAY GOEL: Sir, | am here, since Mr. Harin Pathak is in the
Lak Sabha...(Interruptions)

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): That's okay. But
there has to be a proper notice to the Chairman that the concemed Minister
may not attend the House due te certain other work, which is unavoidable.
The Government should take care of this because this is.a regular
business. The Member had given prior notice, and the Bill has already
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been introduced. As this is a Constitution Amendment Bill, somebody
either from the Home Ministry or the Law Ministry should be here.

st farorg vivae: 39 v dharera w1 & A W 5w A o w T wfas
% few g | 79 w9 @ § e foe faew w9 @ sofemm €

off Ty wrrERan: -9 Wt d ¥, @ s ¥

I@NRy (st freirms ¥1g) : 9% 9w ot TS g = amen T 9w
|EA %1 Awven &, TR Y vEE FEY T HH AU A9 i 9% gEE o e |
qEH T ) I q° S AE Fed w1 A e 5w s fae aga
i B g, 13 vl @ am s, wfae Ak s dde f @ Hegm R
iR it Hard gt 1 R, TR AT fawar & o s 30 @ 9 <R T B |

sit waw wprdifca: wy, & dém # & S gm, s R oanw fafre @ =@
CUE )

Igavrey (&t Heis 7g) : 2gn fafire #1 T a6 ¥ smed g9 wfo
A 9 % fore A 2 /@@ # o argw fafie s € ffyae w1 ifaq ofs it 3
T+ |

SHRI SANTOSH BAGRODIA: Okay, Sir. | want to give a few figures
with regard to the number of arrests that have been made under bailable
offences. | am giving you the State-wise figures. In UF, 45.13 per cent of
the total arrests were made under bailable offences; in Haryana, 94 per
cent; in Maharashtra, 72.9 per cent—in Thane district alone 67.73 per
cent; in Gujarat, 80 per cent, in Andhra Pradesh, 42 per cent arrests,
even without registering any case; in Bihar, 13.9 per cent, Bihar is probably
the least; in Orissa, 75 per cent; in Karnataka, 84.8 per cent, in Kerala,
71 per cent; in Delhi, 30 per cent, where out of the total arrests made
only 10 per cent have been convicted and 90 per cent have heen
acquitted; in Himachal Pradesh, 65 per cent; in Chandigarh, 87.18 per
cent; in Manipur 95 per cent; in Mizoram, 50 per cent; and in Tripura, 80
per cent. These figures show how the system is functioning in the country
today. The same system percolates from the Central Government agencies
to the State Government agencies. Sir, the police have arrested so many
such people. Recently, there was a news raports, "There are no facilities
in jails. They are filled to capacity. Undertrials are three or four times
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more than the capacity of the jails." Why is this happening? Once it
happens, the police force says that we are short of staff. In that context,
after the murder of Smt. Phoolan Devi, the Deputv Chairperson, Dr. (Smt.)
Najma Heptullahji had said; "If a VIP can be murdered just outside her
house, | can understand how insecure the citizens are in Delhi. Two days
ago there was a Rs. 2 crore bank robbery and murders are reported
every day.” Now, the position has reached such a stage that even MPs
are also vulnerable. They have become vulnerable because the police
force, which is supposed to do its duty of looking after the security of the
country, is busy doing these kind of things. They are interested in arresting
irnocent people.

| want to give you another example. | quote: *When Anuj (hame
changed), a class Xl student of the Air Force Bal Bharti School, wrote a
few dirty paragraphs about his female class mates, he did what many
teenage boys do. The only ditference was that he posted them on the Net
while less techno-savvy kids scratch it on the walls of school toilets.
There is another difference: he was arrested for it. At the juvenile welfare
court where his bail application was being argued, the Bench expressed
more concern about his rehabilitation than his punishment.” This is how
things are going on. Shri Duggal, one of the lawyers said, "Section 67 of
the Information Technology Act—under which the youngster has been
arrested—has been drawn from antiquated Indian Penal Code, 1860."
That is how this boy was arrested under that antiquated Indian Penal
Code.

THEVICE-CHAIRMAN (SHRI NILOTPAL BASU): Mr.Bagrodia, | think,
you should now wind up your introductory remarks. | have already checked
up, this issue does not come under the provisions which you have
suggested in your amendment. We are not discussing here the general
critique of the criminal justice system in this country. We are trying to
protect the fundamental right to privacy of citizens, and how they are
abrogated in the name of criminal justice.

SHRI SANTOSH BAGRODIA: Sir, it you give me a chance, | will
explain why | had mentioned those things.

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): That is fine. You
can go on explaining. Everyone of us can go on explaining, but we need
to have a proper discussion on the Bill. So, while replying to the debate,
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3.00 p.m.
you can make your points. You should now give some scope to the
Members who actually want to speak on the Bill.

SHRI SANTOSH BAGRODIA: Sir, now, if you give me an opportunity
to explain the points, | will do it. But, if you think, | should not be given a
chancae, | will not give my explanation.

THEVICE-CHAIRMAN (SHRI NILOTPAL BASU): Mr. Bagrodia, | think,
you have adequately made all the necessary justitication for introduction
of the Bill. And to facilitate a good discussion, other Members should
also participate in the discussion. If you think, there are some more
points which are relevant to strengthen the justification of the Bill, those
can be made at the end of the discussion while replying to the debate.

SHRI SANTOSH BAGRQODIA: Sir, give me just five minutes.
THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): Okay.

SHRI SANTOSH BAGRODIA: Sir, | will give you a small. example.
Shri PV. Jayakrishnan, Secretary, Ministry of Environment, said, “it is
very difficult to implement the laws, so we arrest". | am just giving an
information, which may, perhaps, be dealt with later on. Shri iftikhar
Geelani's case shows that act virtually invites its abuse. These are all
abuses. This is how privacy is disturbed. Why is it happening? It is
happening because the search and seizure work provides high visibility
with the sense of being in power. This is what | want to explain. The
overall contribution of search cases to total revenue collection is less
than one per cent. But there is a sense of being in power. That is why the
officers seek such postings. These are the reasons why it is happening.

Mr. Vice-Chairman, Sir, you said that | can mention these things at
the time of reply, | will stick to the five minutes time-limit you have
allotted to me. | would like to make only two points. You must be
remembering Ambani's case. Two officers of the Reliance were arrested
for violating the Official Secrets Act. The information allegedly found in
the possession of the executives had appeared in the columns of various
newspapers, weeks before the documents were seized. Inspite of that,
raids were conducted at the residences of all the officials, including a
Malegaon resident. Those documents were already published in the
newspapers 15 days in advance. The last point which | would like to
make before concluding is, very recently a news-item appeared in the
newspapers—Ministers are sitting here—that the Government have
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issued orders that all SMS messages will be monitored,—I would like
the word ‘all' to be underlined—seen and recorded by the cell oparators.
| am not going into the costs involved in it. But | would like, through you,
to tell the Government, if they want to do it, they can do it. But they will
not be able to achieve anything. Because if you do so, you will find
yourself in a big ocean, and would not be able to decipher anything.
Instead of that, what you should do is, if | am found doing some unlawful
activities, you can check all my SMS messages. | would have no problem.
But, as a rule, entire country's SMS should be checked. | am told, in the
United Kingdom, normally, wherever you go, from security point of view,
close circuitTVs are put up, and 300 photographs of every individual are
taken. This much arrangement is already there in the UK. How much
more do you want to encroach upon people's privacy? With these words,
| conclude. Mr. Vice-Chairman, Sir, | appreciate your advice, and based
on that | conclude my opening remarks. | appreciate your telling me that
I will have an opportunity to reply.

The question was proposed.

THE VICE-CHAIRMAN (SHRI NILOTPAL BASU): Thank you very
much. Actually, this right has been granted to you as per the Rules of
Business. Since Mr. Bagrodia has made his introductory remarks, | will
call Shri Dina Nath Mishra.

=t fArng fiya (SR RY) : Iymvree S, 7 19 w@fgum (wage) fadas 5t
Aa &1 aHe HA €, afr g a @ 21-7F < weEraeh 998 T § 3w §
wafeer st e €1 & g R sad 93 e FEv S 9fom @ 3ed ST
yTEE! Bt @ SIS AEa At | H I g HGAN L

"Everyone has the right to respect for the private and family life, his
home and his correspondence. There shall be no interference by public
authority with the exgrcise of this right, except such as in accordance
with the law necessary in democratic society in the interest of naticnal
security, public safety, economic well-being of the country and for
prevention of disorder or crime for the protection of health and morals or
for the protection of rights and freedom of others.”

TE Wi &Y ¥ ¢ SuS s WRAH F) W w9 8 vt § ) gafeg §
e £ % 21-w = w=smaedt +1 dven faeqa foeen <tan foaé sa geagm a

236



[21 February, 2003] RAJYA SABHA

Hitfora B9 w1 WvE w1 g | e R asad @1 e w5t @A @ e
=, S it TSt F 19 T o et € wwmn s R e wmoww @ gl we
¥ T € e e st gt e iia 3, et v [t i ww
Fo gifga ¥ | 7 ara 3 T 2 o o 9 ® )1 o faw o delte % aw an
R/, & ATHA & g0 A A 3% Fromm, =7 wdwm, o8 wedt a5 f e v
@R im it i w s wr aw  fF saR dmd @
IR-IR B 3 9 | ey weaqel Fl # @ FE AR 0 a9, 12 59 diRwE
w9 off TR an v ¥ | gEE 6 o= @ 7% faafaen we v ¥ 2efvE e
IrEr =i &, TR T faem #, wgEE % 9ga v o € gy et w5
& T & o f g o fawam @ soor@ w8 W | i st ot arg foman gt
%1 Tunt 7Ei vfEw % qedt 1 97 o ¥ Ent g ot wed # f v afeie
wrE 31 3E vfa-ueh =1 e #) TR i R 792 3% o T 9w ) frea
¥ niftenfes et F, from & freht o +1 qEesiEt 1 9, U TR ww
# w1 afn S ot qEdt 1 faed 9 @ 199 32-33 51 ot wran-fan
A 9 7 ot A = 9 F71 @a viEn &1 £ 99 9 92 | 7% W) e @ Tt
% g ¢, wgAw & grat § aven d-gwdt #t faedt @ wfevie e it
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e 21 FHEG ® TR @ ofE WA = € fad  fefea fed
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place." TF ford &t Fré e 78 | 39 F1 TF e wEER AR € "Your
every move on internet is being recorded by someone, somewheare.”
T $eae g & w1 fow gon et ¥ s rm ey F vfvam F sFw veEIs W
T+ ¢, agd oo 81 9 ¥ ey, v 3 5e W rw fred }, *The largest
of these double click has agreement with over 11,000 websites and
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2 vageE, # 319 Y OF S IO AT 9T | “The use of video surveillance
cameras is also growing. Britain has an estimated 1.5 million cameras
monitoring public places. According to one estimate, an average Britain

is recorded by CCTV cameras 300 times a day." It 38 ¥ie[d €@ =€t fora
F e fafrnwwt s feti i s @ wd
e T {E ¥ oM %) wErde & w0 @ wEm fam o d ok 3 & faers 9y
wet-=g srererdt wed =eh ¥ | wérw, e e frewd @ w9 F forad €, "And
this is only the beginning. Engineers are now developing cameras that
can employ low level radiation {0 see through clothing, walls, cars,
miniature bugger devices capable of transmitting video and audio signals
from miles and for years, commercial satellites powerful enough to
racognise objects as small as one meter across the tiny tracking chips,

cheap enough to be attached to any product of people." 941 HaETd §31 59
7?7 B/ 1 Haed S w01 SETe ® 3iE S ST9HT WEAHt 1 g ueea 9, w98
H e waed 4, wer- -9 ¥ 7% WA $9-9-%9 i ww o et
¢ 10 99 7 g% oft @ € e w=ifE aw e e § gefim €,
rafae g on ot St ¥ mwa ¥ w1 vt i R A s wifE
TE igAE w1 4E § T et B feg #vit ot et ot 58 o fom S el B
e ¢ ¥ 9= e $) H19 e 9w swue © gFa €@ oy
Ty ST WIgAEt el TR? T U # WIg AN 319 U St iy stiafy
o @ v o= g 1 A wan & oft wwd o far aveet g i # e o
1 E TN, PR A3 WA FT @A @ yfass w1 T H qg7 et
At 1 7 it wrgdz T 1 qem, srEfE frea 9 o Iwa €A s '
7% ¥ % 3 T8 TE T S WO w9 St @ A 3 2R R A
¥ vt 3R TRt & oW 9% % O F @ # [ R @ "y
foerere, fafu-fadest & oy faest =nee 9= F8@ g TEad #1 & fag
Torh e e ) e |

Sl ween AT (ofvadt Smer) | SYavTeE AEiEE, WA SnTeifen st
7 #i P 1 @ @ forg, ws Fi wwifowa $1 wn F fag st fei fadas
T T # et g §, 3 Sae gy # 9 el g e w e e
AR, T ) Chifaahar o1 FUFR, TAH1 9€7 & =0 1oy T &lR Twm
st wd T TR T w9 F e ik wwmn man ¥ S, e O s st
% 30 fadas %1 ois 92 = W 9 #1 awan @ w i o fadaw 3
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=W | T FFR A 3o IR e A R I T W, S Tw A R
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SHRI P. PRABHAKAR REDDY (Andhra Pradesh): Thank you, Mr.
Vice-Chairman, Sir. | support the Constitution (Amendment) Bill, 1999,
moved by my hon friend, Shri Santosh Bagrodia, which seeks to introduce
a new provision in Part-lll of the Constitution of india, adding a new
Fundamental Right, the Right to Privacy. Sir, first | would like to
congratulate the hon. Members for bringing forward a Bill of such
significance, which seeks to protect the privacy of all the citizens of this
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country. Sir, in the Statement of Objects and Reasons of the Bill, he has
given a detailed justification for the introduction of this new provision.
Sir, the objects he mentioned that there should be a complete right to
privacy for the citizens so that no agency of the Government should be
allowed to enter the residence of any citizen, unless there is a risk to the
national security. Then, Sir, under no circumstances, the raiding authority
should be allowed to release piecemeal information to the media before
our inquiry is completed. This kind of release not only hampers the
unbiased inquiries, but also punishes the suspected offender before the
final judgement, which also alerts the accomplices. Sir, every reason
stated here is a hard reality. Everyday, we see in the newspapers, what
is happening, how the privacy is invaded, how undue publicity is given
and how the dignity of the citizens are undermined. Sir, in this context, |
would like to say that founding fathers of our Constitution or our
Constitution-makers, at the very threshold, have laid emphasis on two
things—one, the dignity of the citizens, and, second, the national unity
and integrity. Sir, these two are very, very important aspects. That is why
they find place in the Preamble itself. In the scale of values, one is not
more valuable than the other, and they are of equal value, ieé., the
importance that has been attached to the human dignity and the unity
and integrity of the country is equal in both the cases. Therefore, it is the
duty of every Government to zealously guard this very precious right.
Sir, while we are saying that this right must be protected, care must also
be taken to see that the national interest is not jeopardised. Sir, why | am
saying this is because in the present day context, the terrorism has
bacome all pervading. You see terrorist activities everywhere, terrorists
have spread their tentacles almost in the entire globe, And, then, they
are also having the support of big organisations, and even some countries
are aiding them. Terrorists alst have an access to the latest weapons
and highly-sophisticated communication system. Sir, to meet these
challenges, even the Government also should measure up to them. Only
in the name of dignity and privacy of the citizens, the national interest
should not be sacrificed. This care must be taken. The Mover of this Bill
has rightly said in the Statement of Objects and Reasans that the right to
privacyshould be subject to the consideration of national security. But he
has failed to mention the same in the text of the Bill. | think the
amendments that he is proposing shouid be suitably radrafted to reflect
this objective.
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| also agree with the hon. Member when he says that the raids and
searches at the private residences should be done only in extreme cases
or in the rarest of rare cases. The raids should be conducted by senior
and responsible officers. Adequate care must be taken while conducting
raids. The privacy of a person shouid not be invaded by the person
empowered, by any law, to conduct the raid and this power should not be
misused. This power should not be used for vindictive purposes, and for
harassing and persecuting a person. | go to the extent of suggesting that
any person who violates the law and uses it for purpoeses other than what
we have just now discussed should be severely punished. There must be
a provision to bring the guilty officers to book.

Another important feature of the Bill is relating to undue publicity
given to the incident. More often than not, the officers who conduct the
raids go for publicity prematurely. It is published in the newspapers and
shown in the electronic media that so and so house is raided, so and so
person is arrested, and so and so officer has conducted the raid, The
officer gives an interview to the media to get ample publicity for himself.
This, in my opinion, is highly improper and this should be discouraged. |
am saying this for two reasons. One is that the person, who is not
convicted, is exposed to the world as being guilty. Secondly, it is bad
because the officers will think that it is the easiest way to get publicity
for themselves, at the cost of the citizens. As regards going to the media,
some method has to be evelved and the dignity of the person should not
be undermined. If a person is proved not guilty at a later stage, his dignity
and honour should be restored. With these words, | fuily support this Bilt.
Thank you.

PROF. SAIF-UD-DIN SOZ (Jammu and Kashmir): Mr. Vice-Chairman,
Sir, | not only support the Bill, but also congratulate Shri Bagrodia for
bringing this proposal which, cutting across party lines, we must support.
There is an alarming situation. Mr. Vice-Chairman, Sir, you have rightly
intervened earlier to say that this is not a proposition for amending the
whole criminal justice system. It seeks to amend the Constitution. The
format of the Bill and the objectives of the Bill are very laudable. In
clause 2, Shri Bagrodia proposes the insertion of new article 21A. It
says, "Subject to public order, morality and health, ail citizens shall be
entitled to have freedom of personal privacy and the right to lead his life
in his own way and no person or authority of the State shall interfere in
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his privacy except by his consent or in accordance with the procedure
established by law".

[THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY)
in the chair]

Now, this is not happening. Therefore, it should ring alarm bells for
us. What are we doing for individual freedom in this country? There is a
lot of alarm in the objectives of the Bill, in the whole structure of the Bill.
Shri Bagrodia wants to tell us that this is not happening in the country. |
am sure, this is not happening in the country that one is able to lead
ona's life according to his desire, without harming the society. You are a
free citizen. You are not in danger. But it is an alarm. In the Statement of
Objects and Reasons, Mr. Bagrodia says, even under the circumstances,
when senior officers are there, when proper authority is there, when proper
warrant is there against the person whose house the police party or any
officer enters, they must extend enough courtesy to the inmates of the
house. Now-a-days, police—while taking recourse to income-tax laws or
any other laws—enters the house, go 1o the bed-room and they do every
kind of harassment. But the point is that the objects in the Bill suggest
that even if there is a proper authority and even under these circumstances,
the raiding team should be thoroughly checked by independent local
witnesses and the team must extend enough courtesy by not entering
the bed-room without verifying the inmates. If there is a single iady in the
bed-room, they can put security outsidethe bed-rcom. No male or female
should be allowed to enter the bed-room without her permission for a
reasonable time, i.e. one hour, to make herself properly dressed up before
entry of any member of the raiding team. It should be the fundamental
right of the ordinary citizen of the country.

It means that it is not happening now. Anybody can enter the bed-
room whether the authority is there or not. @& =t F& ¥ fF T@E™ W &
HHT e < |

Mr.Vice-Chairman, Sir, | feel that Shri Bagrodia has issued a warning
to alt of us and we should not feel weak. Actually, ideas have wings. M
A, Mr. Bagrodia will be on the other side. But, together we must
understand what is happening in this country. This should not happen.

There is a case, which a senior journalist, Tavieen Singh, brought to
our notice. Somebody raides a farm-house and the madia is invited. The
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television channels are also invited. A lot of harm is done till that person's
bona fides are established. By that time, as the proposed Bill also tells
you, you invite the media and electronic media and do a lot of damage to
the citizens. Then, ultimately, the truth will prevail but a lot of damage
would have been done to that family and to that person. And so many
times such individuals who become victims of this onslaught get crippled
for a lifetime.

And, therefore, the senior joumnalist analysed as to what happened in
the farm-house and there was no justification for officials of the Wild Life
Department to enter but then the journalist proposes, “that not even our
human rights activists noticed this that in a supposedly enlightened
democracy, neither the police nor the officials shoutd have the rights of
search and seizure.” During his speech, Shri Bagrodia mentioned the
name of litikhar Geelani, a journalist, Bureau Chief of Kashmir Times,
who was arrested. He was arrested and he was taken to jail and
incarcerated for seven months. Then the Central Government withdrew
that case. | do not know what iftigar Geslani will do. How he will put our
system to test?

But there was a piece in the press under what Act was he arrested.
Kindly consider this also, Mr. Bagrodia. He was arrested under the Official
Secrets Act of 1923. It is a shame for all of us whether in the ruling-party
orin the Opposition that we are working with the legacy of British system
of cirminat justice. The Official Secrets Act of 1923—I| am told, | am not
a Law graduate—has not been amended and updated and the Government
was in a hurry to impose POTA on this nation. | am hopeful and | can
assure this House that this dirty law will be removed one day from the
Statute book. We shall not rest until we get POTA removed because it is
being misused in Uttar Pradesh and eisewhere. This draconian law, this
jungle law, has to go. | am raising a question about the Official Secrets
Act, 1923 under whcih a journalist who was a Bureau Chief of a newspaper
had been arrested. He was not heard for seven months, It is a shame
that the Government had to withdraw that case because they had nothing
to prove against that fellow. Now the alarm raised by Shri Bagrodia must
be understood and appreciated properly. So far as this Bill is concerned,
by today eveing the discussion will be over. | request you to rise to the
occasion and invite some of us. Let us apply our minds. Let us ensure
freedom to the citizens. In his own house, he should be a king and master
of the situation. The police party raids his house during the night and
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book him under the Income Tax Act. He is not a taxpayer. Now some
stories have been cooked. The Government of India must go into this
question as to how some officials cooked these stories against the
journalist. Uitimately, you have withdrawn this case. But you withdrew
this case after doing a lot of damage of the person and his family. You
have arrested him under the Official Secrets Act, 1923. They went there
under the pretext of viclation of the Income Tax law. He was taken to the
jail. This is what he happened. What has happened to Iftakhar Geelani
can happen to anyone of us or to our children. It can happen to anybody.
Therefore, | would like to say that this Bill not only deserves our support
and approval, it must be taken as a waming that our system is wrong and
our people who are in the Government, who are dealing with the laws, are
not paying due attention to what is happening in this country. In fact,
somebody suggested that the Private Members' Business should be taken
up immediately after the Question Hour is over on Friday so that Members
can remain present. We are essentially legislators. So we ourselves must
put the system to test. |f there is a Minister to reply to Shri Bagrodia and
to the debate, that is not the system.’| would say that anyone of the
Ministers should get up and say that he shares the sentiments expressed
by the Members and he approves the Bill. It is a different thing whether
the Bill is passed or not. One of the Ministers should get up and say that
he shares the sentiments and that he would take up the matter with his
colleagues later. Thank you.

SHRI C.P. THIRUNAVUKKARASU {Pondicherry): Mr. Vice-Chairman,
Sir, Shri Santosh Bagrodia has come forward with an Amendment Bill in
regard to insertion of new Article 21A. The main purpose of the Bill is
right to privacy for citizens. In spite o the judgements of the Supreme
Courtin the B.K. Basu'scase, Joginder Kumar's case and Delhi Judicial
Officer's cass, the human rights conferred under the Constitution, under
the Human Rights Act and other laws, have been violated and there is an
invasion of the privacy of the individuals. Taking this fact into consideration,
my learned friend, Shri Santosh Bagrodia, has come forward with this
Bill. | welcome this Bill wholeheartedly.

The Indian Constitution protects the recognised human rights, their
equality before law, freedom of speech, right to protection against
exploitations, right to freedom of religion, right to education and right to
life. Article 21 says, “No person shall be deprived of his life and personal
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liberty except according to the procedure established by law." And, below
that, my learned friend wants to add Article 21(a), which mentions that
privacy of a person should not be encroached except under the procedure
established by law. | would like to submit one point before this august
House. Section 302 says that a person, who is going to be executed the
next day or the day after the next day by hanging, shall be hanged till his
death. He approaches the Supreme Court and pleads, *No, No, | want to
have a pleasurable death. So, | should not be hanged by a rope.” So, the
Supreme Court considers all the aspects of the matter, whether shooting
is good for cormmitting a murder or a possible death, poisoning is good or
electrocution is good. After considering all the aspects, Supreme Court
said that even in shooting, the end would be missed, so there is no
possibility of person's death. In poisoning, there wili be a suffering to the
person who has to consume it, so better not to use poisoning. And, in
electrocution, the head and alt other parts have to be shaved in order to
make him dead. But, if the electricity fails, there will not be a possibility
of immediate death. Ultimately, Supreme Court decided that hanging is a
pleasurable death. Why | am mentioning this aspect is because a person,
who is going to be hanged the next c'ay, has a right to go to the Supreme
Court—it is his Fundamental Right—and plead that he shouid not be
hanged as it is not pleasuratle death, and he should get a pleasurable
death.

Under these circumstances, if the privacy of a living person is
affected, he does not have any right to go to the court. So, Section 21(a)
ought to be amended in order to protect the privacy of a person in all the
ways. | wouid like to submit that there are general ailegations before this
august House. | want to mention specific instances and quote a little
from the Statement of Objects and Reasons. it is felt that there should
be a complete right to privacy for citizens, so that no agency of the
Government is allowed to enter the residence of any person unless the
risk of national security is there. In the present globalised economy,
minor economic offences should not attract exireme steps of invading
the private residence of a citizen of the country. | wouid like to submit
before this august House that in the wee hours of the day, the house of
Dr. Karunanidhi was raided by police officers. The lock was not even
opened, rather it was broken. ! am having the photographs. These may
kindly be seen. The outer door was broken and opened and the police
officers went inside and cut off alll the telephone connections which may

248



[21 February, 2003) RAJYA SABHA

kindly be seen in the photograph which are available with me. After that,
they went to the bedroom.Shri Santosh Bagrodia has opposed to this
particular thing. And, the police officer asked him to come out immediately.
Husband and wife were sleeping inside the room. He requested for five
minutes' time to dress up and come out. They said, "No, No, come out
immediately." So, both the people, husband and wife, could not even
dress themselves properly. Especially a person, who was the Chief
Minister of Tamil Nadu for 13 years, came out with a kaili. He was not
even allowed to wear his dhoti and was dragged out. When he was
produced before the Magistrate, the Magistrate advised to first take him
to a doctor and then take him to the-jail. In spite of doing that, they
straightway took him to the jail and made him to sit behind the jail, just
like a beggar. They made mockery of the judgement of the Magistrate.
He was the former Chiet Minister of Tamil Nadu for 15 years. Finally, the
Judge was right in his judgement that the police officers' heart has been
made of mud or muscle.

So, in order to give the privacy and protection, this Bill has been
introduced by my learned friend. | am highly thankfui to him. So, whatis
the case? A thing has happened about three years ago, one-and-a-half
years ago;and the person was immediately released on bail by the court.
No chargesheet has been made so far in this case. if that be the situation,
then, what kind of security is there tor ordinary persons living in this
country? | would like to read one paragraph from an article written by
Shri V.R. Krishna lyer, under the caption, ‘A crime by a crude khaki crowd',
and | quote: "An old man in poor health was dragged by a khaki corps
which broke into his home in the wee hours of Saturday. This violated,
according to the versions of the former Tamil Nadu Chief Minister, Shri
M. Karunanidhi's side, all canons of decency, dignity and humanity,
insolently and ignorantly ignoring the constitutional mandate of articles
21 and 51 (@) (humanaism and compassion) and the Supreme Court
directives and the Penai Code provisions."” He has condemned it severely.
Sir, | should say that the basic human rights have been totally violated.
If the police acts in such a manner in the case of arrest of big people,
then, what to say of the plight of the rickshaw wailahs, hawkers,
beggars,etc. living on pavements! How much would these people be
harassed and humiliated? How much would their privacy be affected?
The laws are framed after carefully considering several aspects of the
matter. But, in this case, the law has been disobeyed at alt points of
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time. Even the two sitting Ministers ware not allowed to meet him. This
worst episode had put him in such a great hardship that he is now
undergoing treatment in the United States. This is known to the whole
nation.

Sir, | want to mention one more thing here. The Supreme Court
observed in 1994 in Joginer Kumar's case that no arrest can be
made simply because it is lawful for the police to do so. It further
stated that there must be an absolute necessity in case of an arrest
of a person. in another case relating to the arrest of tha Chief Judicial
Magistrate in Gujarat, the Supreme Court strongly condemned the
arrest of the judicial officer in the weehours and taking him to the
police station in the night. This sort of a thing has to be condemned,
and | am happy that this Bill has been brought before this House.
Sir, in this context, | wish to bring to your kind notice what has been
mentioned in the second paragraph of the Statement of Objects and
Reasons. It says: "Under no circumstances, the raiding authorities
should be allowed to release piecemeal information to the media
before enquiry is completed.” | hope, Sir, that everybody shares this
view. Also, there is a specific provision in the law that the statement
recorded by the police from an accused is not an admissible
evidence.Even if, for example, an accused says that he has
committed a murder or that he is involved in particular theft cases
and all that, this cannot be taken as an admissible evidence under
the law. No police officer can take it as an evidence before the Court.
But, in several cases, it happens that these are published in
newspapers and people would be made to believe as if a particular
crime had been committed by a particular person. | would say here
that in admissible evidence should not be allowed for publication in
newspapers. That is very important.

While concluding, | would like to thank the hon. Member for bringing
forward this Bill before the House.

e srdzeae 9 At (W9 W29 g vt Higao) i
IEY-AGEA, st Haw arrRfear wea A A fae =6 fenmm W g A qR
wer F1 W v v €, & e e )
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4.00 p.m.
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SHRI RANGANATH MISRA (Orissa): Sir, | thank you for giving
me this opportunity to speak on this Bill. | ani happy to participate
in the debate. The attempt of the Bill is to add a sub-article to articte
21. Article 21, as originally framed, is probably one of the simplest
articles of the Constitution. Over the years the Supreme Court has
expanded its ambit and extended its application to situation which
may not have been originally contemplated. ‘Privacy' as a concept
in the hands of common law has grown, developed and has become
a matured contemplation in several centuries. Initially, when man
came and lived in society, the right to privacy of an individual was
not contemplated as necessary for his living. But, as man, in society,
started interacting, this concept developed.Law started protecting it
and secured it. Punishments were provided for breach and, ultimately,
by now, the concept is clear.The U.N., in the Univarsal Declaration,
in Article 12, clearly provided that no one shall be subjected to
arbitrary interference with his privacy. The Fundamental Rights that
are contemplated in the Constitution of India, in Part I, are not
intended to be only available as against the State, but they are also
available against individual citizens in society. The ramification, which
is required in this backdrop, would be that certain rights have to be
available to individual citizens, both against the State as also against
the citizens. Man is a perfect 'single person unit' and is capable of
developing his own, personality, a personality which has also been
contemplated as a right in the Universal Declaration. Everyone is
entitled to a full development of his or her perscnality according to
the Declaration. Therefore, when we think of rights, particularly
Fundamental Rights, the interaction is both against the State and
the individual.

In 1928, the U.S. Supreme Court had occasion to deal with the
subject of privacy. Justice Brandard, who spoke for the court, indicated
thus, "The right to be left alone is the most comprehensive of all rights
and the right most valued by citizens and civilized-men is privacy.To
protect that right, every unjustifiable intrusion by the State upon the
privacy of the individual—whatever be the means employed—must be
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deemed to be a violation of the Fourth Amendment. All of us are aware
that the ten amendments that came at a time were all relating to
Fundamental Rights of the US citizens. Mr, Bagrodia, the author of the
Bill, has, indeed, contemplated that privacy should be available as a
righit in a fuller way and in its total sense. | submit, for the consideration
of the Houss, if the way it has been spoken to by the U.S. Supreme
Court is comprehended as privacy, that means, privacy qua State or
against the State, it would, probably, serve the purpose of Article 21A in
a better way. Let us consider an Indian family and the way in which the
members have been living. If we provide privacy as a right against the
wife, against the husband or against the children in the family, a situation
may arise when the tamily may not be able to sustain itself: A situation
which in certain other countries or in other social situations may be
possible and the same may not be possible at all for us. In the Indian
Evidence Act, there is a provision of privilege. The comunication made
between one person and the other, as stated therein, is privileged. Angd,
no court can call upon the parties to produce them. They are protected.
That is for the purpose of ensuring that communications between a
husband and a wife, during the sustenance of marriage, is a privileged
document. Similarly, certain other things, like a communication between
a lawyer and his client, is aiso protected. What | am suggesting is that
we should confine the extension of the Fundamental Rights, for which
the Bill is sought to be introduced, to the rights of the citizens qua the
State, and not in 2 broader way. The broader consideration is taken care
of by laws that have grown in the society—the Civil and the Criminal
Law—one is of compensation; and the other is of criminality and
punishment. They take care of the individual's interterence with a citizen's
privacy. That is a personal action. Such personal action should be left
out of the ambit of Article 21(A), and this should only be confined to the
rights of the citizen qua the State so thatthe matter is clear, the purpose
is served, and it does not create a situation where inconvenience may be
caused to several known related units in socisty. The level of privacy
available, is, indead, a test of civilization. | am happy that the Hon'ble
member thought of this amendment to ensure that the State does not
misbehave with its citizens, and in all its actions, the importance of
citizenship, the value of a citizen and his life... And, the measure as
given to an individual to grow and develop in his own way, all by himself,
without the interference of some other person should really be protected.
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That should be encouraged. | support the Bill. | would suggest that the
amendment that | have indicated for clarification should be taken into
account by the hon. House in due course. Thank You.

DR. M.N. DAS (Orissa): Thank you, Mr. Vice-Chairman, Sir, for
allowing me to say a few words on this very significant Bill. Though it
has come in the form of a Private Member's Bill, yet | am sure all hon.
Members of this august House, cutting across party lines, would regard
this Bill as substantial, usetul, and would support it. But, before | go
on, Sir, | seek your kind permission to just narrate two brief stories.
Once, a Psychiatrist was advising a tired person—intellectually tired
person—that 'when you are mentally tired, listen to a sweet song or a
soothing story. Your mind will be refreshed'. | would like to draw the
attention of tha House to two incidents of the invasion of individual's
privacy, and of invasion of family privacy and these incidents of reaction
came from the two great sons of India of the era of Freedom Struggle.
One was Shri Bal Gangadhar Tilak and the other was Pandit Jawahar
Lal Nehru. How did they react? We would ail admit that the right to
privacy of individual life and the right to the privacy of family life have
been regarded as a part and parcel of India's social-ethos since time
immemorial.

Now, | refer to the British Raj, which was nicknamed as the Police
Raj. The police force under the British Raj did not respect the Indian
social ethos. They did not respect individual privacy,; they did not respect
family privacy. So, what happened in the case of Tilak? In 1896, a famine
broke out in a large part of Maharashtra, affecting 46 million people.
What did Tilak do? He organized a voluntary force to feed the hungry, the
starving and the dying people. And he gave instructions to them saying,
go to the house of every family, stand outside, knock at the door and
offer them food if they what or invite them to the free kitchen, which he
had opened all over the famine-stricken area. But no volunteer dared to
enter even the verandas of the houses, leave alone the rooms. That was
the sanctity of the family privacy in the days of Shri Bal Gangadhar
Tilak.

Again, in 1897, when plague broke out, Tilak wanted to serve the
people and identify the plague-affected persons for treatmant. But the
British did not permit him. instead, they employed plague officers and
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British soldiers to identify the plague patients. They entered into every
house, violating the sanctity and privacy of tamily life. As a result, people
felt, and said, that the plague was more merciful than plague officers.
There were a few young persons, who were agitated over this. One among
them was Shri Damodar Chapakar. He murdered two plague officers
named—Mr. Rand and Lieutenant Ayerst. When Bal Gangadbar Tilak
focussed on this point and said that plague is more merciful then plague
officers, he was arrested, tried and sentenced to 18 months of rigorous
imprisonment because the British wanted to terrorise our society. | will
come to that iater.

The second parson was Pandit Jawahar Lal Nehru. The Police had
come to arrest him. Pandit Nehru himself volunteered to surrender with a
small bag of clothes. He said, "Yes, take me out.” But the police said
that we would raid your house and search your house for any incriminating
documents and they entered his house. Pandit Nehru was a person of
mild nature but, when his attention fell on an officer taking out letters of
Smt. Kamala Nehru, sent just before her death, even a mild-natured
Nehru could not control himself, he became furious and ran to attack the
police officer. That means, in India, we have respected, through ages,
through years, through centuries, and through generations, the sanctity
of the privacy of an individual, and the privacy of the family life. But
during the British days, they destroyed this privacy, because the police
had the right to interfere in the family privacy and the personal privacy in
their own way. Why did they do that? At a time, when in England, for
small mischiefs such as shop lifting or rabbit hunting, capital punishments
were prescribed, in India, the same Britishers announced the
magnanimous principle, let 100 criminals be set free, but let not any
innocent be punished. Why did they do that? We studied the nature of
imperialism, the purpose of imperialism and the methods of imperialism.
The purpose behind freeing 100 criminals was to criminalise the society,
so that police can be more effective and powerful to terrorise the society.
That was the intention. Anyway, let us forget that. From Police Raj of the
British days, we have come to our new raj. We may call it Police Raj, or,
Vigilance Raj, or Income-Tax Raj, or CBI Raj, or Intelligence Agency Raj,
or POTA Raj. The concern is how to maintain the privacy of the individua!
and privacy of the family. That is the main issue. But, at the same time,
Sir, | feel alarmed to think of another thing. We are talking of privacy of
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the individual lite, privacy of the family life, but what about the privacy of
national life. We live in a global village, where satellites are orbitting to
locate the privacy of our nation or security of the nation as to where our
Army is located, and where the Army movement is taking place, and how
we are experimenting with arms, weapons and missiles. Everything is
now exposed to the world. But that is a different issue. Coming to the
particutar issue of individual privacy and family privacy, one quotation |
feel tempted to read. It is made by one of the scholars who has done
marvellous research work on the subject "State Surveillance and the
Right to Privacy.” | would like to read one sentence. "One can scarcely
imagine a State activity more dangerous to individual privacy than
electronic surveillance.”

Sir, you can tap our phones and record our discussions. You can
employ you surveillance people to cbserve who is visiting my home,
who is talking to me, where | am going, wherefrom | am coming back.
You can also keep my kith and kins under your surveillance. There are
many sophisticated methods. But, what we want is, crimes should be
prevented. Because, the number of criminal cases is growing day by
day. Society is being criminalised. It has assumed such proportions
that some of the metropalitan cities are called crime cities of India.
Therefore, State should remain alert against criminals and crimes.
Days are gone when we used to go by theory that the best Government
is the Government which governs the least. Now a time has come
when the best Government is the Government which governs the most.
But govering the most does not mean violating the dignity of the
individuals, privacy of the individuals, prestige of the individuals,
honour of the individuals and of the family. It is imperative for any
Government to govern the most, but, at the same time, it should protect
the value of democracy, by sanctitying the privacy of individual and
the family. ‘

W THEen g AWl (3w w3E) : A oA v, oY q@ Te dfaum
Hyinm fadas < deu | 7ot am we %1 d e, woe fo agm-wg v
T, ¥ 7 R AT frrant o o 7, 399 IS 9 95 uH agd g@ 9
¥ i 3wt wifaw v fadass W faer & T ares et 5 e
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T FH ¥ el fates W fAan @ vy o Wy e d dm iR @
wTrE v et Bt | g e § ol wea A A ff wem R st s el kW
¥ o Afusr 3 P & FRO a4 497 & g ne e T W g
..(AAR)..... WA, TR TE 2@H T 7@ @ wi i aw fadaw 1999 4 Pgm
3T a1 | AT d-wR o # = 3 we | frend fag aw weg freers w1 3w
# 3a fadas 1 3w wga B o § A 1 fadas 1 e st gomit W@
THd FG 984, T S 999, ©h #1 wede # ol ory ate aeedt A v
¢ 3uw wan & i 9 steia weegef fadms & 1w fage o, oft B fas ot
At wEW ETE 21(F) 1| F OE N AF-IR AR T PR, W AgE w5 Bt AW
B TR WEAH! ® ey § UHiad & "9y F o faer @ foan wn dan
e € % 21(F) 2§ ifetaniz ®) w1 TR 9, e v v vt
T T A AfvER & I § W wEaE 1 S e v aw fadae wamedt
B | AR, A9 =Y St oft FRel T wem wed U F% ¢ R ass =t
T & Yo A dfes sfusr o =i re 2o # § ot wfew fadet 3 i gw
g @ F17A ¥, v aw &t aron ¥, wa e ¥ ) =9 v eyt 8- o A faem
# g =W w1 i ¥ Ty w5 uehiaar 1 et S AR g i | SifE ag R
ot ¢ f o 3w 6t T afg feleit F ot v T Wowga W wem #
srrera g7 ¥ 1 8 A g ¥ woma € R oTTR w1 o) fear wrar <
TAvE H YIHR T F) gyl gd vt | SEE) T § wes e iy
wfre Y T ot 1 3EwY T @ e fem T an ) SRmTE @ w5 S i ) 0l
forrlt 3w m =) ¥ ¥ v, gz gen R uw wga g nfven & oA ge)
I 7T Q T =Y A foaro wE oie, e sta sid s @ sy wdh woeh
%, 3me ait & fiz Wifea @ waram @ v d i fo wrg o wigen § w4 3w
o 3ue Tax 9wt S 1 s off oi fife Hife 3 weg so fam fag it )
Tt i, v deiwte & do T E g vl | o, e o ¥ v e @ wew
] Y Te 1 FI IR aureiga g 29t § 9 Wt b 7E FEw wra S awm
6 ¥ 1R, ST s FEt sl St f faege wft v e et sravaea
3, S ¥ w1 U, O F) g SN w1 wwd X, e I srErt
IR Fruit B wH R it safaa w1y & wee W v wie AT
farelt % w3 e wnfg | s faegge it w B s sTmww b Arfafu @
it vanfia frget & sfwia @i W 31 vfaR ) ® WOt gl % fag, e
AL ¥ g % fag, w9 @ w5 @ w2 w1 w faeen afeg el e e sa i
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Y T = 91 wfeen, &% ] AT w9 ) 96 w9 o 3w 9 39wy
Iufeym sfusfEdt 3 vl 1 39 2 98 | Afw 2 T fiv 38 vor § &8 ot
AYHTOT 9 WEHR 1, THiad F1 A H0 T8 7 I &) 377 eyt & ag
w7 ¥ fF w¢ 9 s g fad s 3 st fag 83 ) wwe #t fiz difem oik
TR Hifem @ angn @ g1 faq sfusfdf @ gz et I 8, = g ¥
# Wl ¥ ofiw w0 I9F! 7w § See F fat 9 @ feg faaw w e e
e & 1P W STqU S R gy ot 39 st == faan w1 qeaw H E g
SAfyafd % gr faen sifas weriae = Soere faia o & 9o wag fedl @
B At e o

g, % wh ST 9 oftes # vow) i & fors wea e 4 T T §
e R A T A, M fF w @ dm aTat, wamd W
TS gyTEEt At @ gr gies gemd ik 4 v @ srowifae e s
o v #% St T i Ta e feg sy F e wedt § gmae w w
& 361 w1 i gw @ i dvern b1 g2 W2 ) wifew @ 1, wfew frad
ot 1 m | v ®R, A gt olR i At A wiwdy fear qa aeee | gfEw A
=it T, AT ot ¥ T WY IR A wigdl B TR 9 147, 148, 149, 224, 332
g F3 U # FAeta Yo FEw S T R sa d s mw o a
Tl § 8w Q TAR I A 3 o v 1 59 TR o) Aefaaera § yrenes 0
R A o 3 919 9% 99 B FL IR § A a9 sga d @A s
& 3 ford =741 ¥, ot s R e 1w &, fo s oo sfrmt v 1t 8,
% W fRan sifue srran g dmm g L ara gf 8 Y, 1974 R wzm kit
A % 3 o forar 8 v Aw § < graw s B, o v Y an 3
F1 HM ¢, A 6 v =) e e e gu e, o o wde Tt & ek
oy age & o= 1T & g i o weret, =y o1 faer vem € st angdt Y
fotett aga wfoamd & vt # ) wergg, 32t s ¥ § o oa W afr e 4
A Tl T F wid O ¥ o ramh weared g ¥ Wi, nied & wf- e
R A ol A9 JErs F wire ot # o @ oo i # o omm A d it @
A ¥ wa ¥ vy Ffowd 9w gt ¢ ww 9 FY aliamd wwy of €1 franedt
forfirema 8, a7 wr o v qRewt vad w R w@ ¥, e % g
firer e 1 & 7w T w1 durh T w O & wee, 9w fie e s @t
wfem 1 F@d o s F1 fEh § g sfus @ w € fF sE w5 s
AR Wt T A ¥ ) T Y O T W Y o Fy # ught i 2w ¥ sl
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Yo" F1 U SEH1 g Tt fat ufirmre f uw iee Aee o o wiw A faen
o1, T& T 3% fF 39 7 vfaafya gt a1 S5+ fivar ¥ e & 5@ =1 5
Hfvw w=R gon T a8 wnfae | wemfas 99 T 138 3 an-aw w fa 3 et
wfasifira gar o1 9 7€ fra &, o 30 aug wfweits ik fiedfem s =)
[ Y W R A R 1 39 Y 7ge F g a6 w1 fw g o ¥ wmag am N
oier & T 1E Hoes g ® T ¥ (Su % WigEt i wen-fam ¥ He-des e
o a1 < F @ & on W& e &, S 9 e i ol o wifem 3@ an
A Y 19 F 39 3N & | HAyFiE & 1Ee ¥ @ s iR we a e
= Frefy wifea g8 @ . 7w i a9 e ¥ oy 3 i e ave e ifsa frd
wfe ) TIF | Geras R TIfgE § @AfaE 941 g ¥ 9w 56 =1 0w
Sitar- s g ¥ 1wy, feafy @ sl ave o ¥ 9w vl Ay dw o Rt
TR HivEIfae wgura famnga €, wiveifass o g ¥ oin e Hifeq 1 et
Hfem a8 30 w1 7g-ugrE TRy Hud 1 organt # o vaiy fdrd st ¥
fafir= St  fasa Tt e e # ot 2 e wew e W s w
gfoms 7% g # 6 3w @ o= vt & o agm &, arnfee Ty faree
wieaE wwE farrea # it @ 2w # gean 9" W fa e # sty g
3, A T e # S R g wor @ e ¥ oin T R ) faeita sa
T wwifara & wes vga ki

I FHIEE, TAR =T WG] A oft wgw @ 99 wet ¥ o g fadaw |
TH 1 219 F1 a9d qU § S &) # g § 39 TR g9 {6 =9 9
fatrs 2@ 1§ srqa a1 & S A, AfF T8 fFfas T wamifas snenet & fag,
e & feru sl s & qa- sifueit %t gifem e & foa swde meeget &
T favar ¥ £ R 10 1990 # ot ol o fanga fadras s o & emeht 1B
favara & % o w2 o m ¥ 19 W e @ EuE BN i e @ wgs
THiaa # H1E @erer 7 36 e R 9k 98 aehil weitaat € Sk ak difem B
Tt g # TR 5 ) T w1 g UF a3 Yy i e
3 73 ot fean + g -agg v=aER|

st arerwfy Aot : Swmmae T, ST T fatTs R e w1 A
ez, sa= fera & sas smwt €1 o dew R arrdfem, <t fa vt @ wEg
= wey, fagr ok e v E, SR A 1999 # T s aee #
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Rxaifa fargr a1 3R s v 3| o 2003 & w9t T W ¥ o wwg T
ferm & w0® 9r are 114 @ FTFER-TER | u% 1 9 w1 e §, fE ay
TF agd Aol fatw €1 o A e § ved f v qiea )
forg wumd e ¥, e e €1 e & anit o T e v e o v firs wim
A, foat ot I 99 3R o vifoe TE #t Rt A e e
e 8 fm &) wae e anda fEa

weiga, wia 7 § =afwme arondt sl set frev, uehiom feat geagef
o forg ueet @t # < 4 SR8 IR A A, IS 9% A 96 [F
FHE { T AR TR # 2 wEn # ol 7 et yan g s A F aga wg T
T 1gg T A 91, 9N, PR e A [ 17w i AR Tt St " it ama
I & & e A g T I A F A3E 9nt o ot w9 i
T g ol e ¥ T v T i o ufa aet sew o aqa w5 € w6
feret 1 w7 €, 5@ 7 01 A S SRt woE! @eiEt § @ uw SRy
wa W e ¥, < et - & e fuerlt | 9% e de a3 foht #
3 & feita {wifad Q@ @@ T A W 39 o A @ T wgm, AfET Iww
FEIETE YH) TS g g T e 9 viien 1 9w gg WA
T g A ¥ 1} = 5 3 et A g fora ¥ e S ol den ot om
rFe ¥ W F T Ty g & 6 ¥ v dsY WA uah o 3 IR A i el It
A T G | TR 3 T TR A 11 9 o ot e @ § wwof
vefiuify g a9 wag S Ta-F W w1 9E T, £ s W m W T
4 ff I 9 ¥ T g S (Al F1E et SR e o IR & @ TS A 9
e E A A

TR AT WP, ST WEreg, § U fire o menime w1 S & |wm
M T Al rnafiifsm g afFnf s w
=t wigdt A UF U a4 # fog 39 9 fam o s gdTe L ae vaEa | e
T8 ¥ a0 & famar ¥ 0 99 F F) 3Q F varms @ Afe d ma &
WSF B T INYH T€ WG I femrn = 5 o gfufor & wwe f g o,
At #1 ralE-+1E o1 @ 36 99 T vE F1 a0 ¥ oA 39w H 99
afe {1+t 7 foofan o, g oiefm &1 wakn-+1@ et o | 5= aF v A
T MY R =it & aefA 7 2w o v ol e A A Fe @ A S gk
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5.00 p.m.

A AR FE i %y A | S FR A o1 vy o, yae g
e € IR AT wE Ay T w1 A A Ane o a s e
o, wfs-yen Tt ey wifw R i st A ) v a1 A fer an

IqITAY WEEE, TE TR WRaE %1 wgie of ot wen S vew aem @
¥ | 7wl Y] vaft I wrer v ¥, wwi v o vndt wem w5 €, awi of ok o
e w1 ¥, I8 WS SR siafty aF g 98 FH-%E g@ e E, TR s
JgEs U &, 1 e SraEs gutE ) 9 § ow 9 g, w1 9 s
i3 T g3 & | T sy wetey, § s s faem @ 7w stfnra
# e 9 g, # 9 A T waites wa §-fastoa faam & afvra qu
O T L (AeE).

Iqawregy (ot dare amAfen) . [ S, 5:00 w9 g, sifaw P39 W
Zfag

it wrevmfa Ao § offym 80 s WY ' farfoa faam @ s g &
T gl g weam kL (aEm) L. B v 2 9 € sk e wa R
3ifm ag A9 W §, IES 9% 99 9 frdy F0 @ Am AfET gR W W
arer # 1 8 Frag ¢ o faarfoa faam 3 afmera g0 4 3 o e wean i
¢ TTea o 2 faeran & 1 & |ien 460 @ den fF 9o seiEee |, e i #
qe aey 1 3 % 3 A 1 < s ot T v v ot aw s d
oo frt fat |

IqqwreRy (st dre arrEfEm) : St §, gie ) e i a= g & o pean
=1 f&7 ¥ 1| Further consideration of this Bill will continue on Thursday, the 10th
April, 2003, the next day allotted for transacting Private Members' Legislative
Business. Hon. Member may continue his speech on that day. A I TRIVRG
3l T, O w1 Ieord 39 fed wuawa ¥

st wrerafy dft: v

THE VICE-CHAIRMAN (SHRI SANTOSH BAGRODIA): The House
is adjourned till 11.00 a.m. on Monday, the 24th February, 2003.

The House then adjourned at one minute past five of the clock, till
eleven of the clock on Monday, the 24th February, 2003.
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